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THE MANIPUR MOTOR VEHICLES TAXATION BHE 1998
Aw
BrE A%

to consolidate and amend the law relating to imposition of tax on Motor
Vebicles in thé State of Ma_nipi;r. o '
Whereas it is expedient to impose a tax on motor vehicles in the State
of Maniput ; " ' : o o
Bg it epacted by the Legislature of Manipur in the Forty eighth Year of
the Republic of India as follows :— T

1. Short ftitle, extent and commencement :— (1) This Act may be called
the Manipur Motor Vehicles Taxation Act, 1998,

(2) It extends tothe whole of the State of Maaipur.

(3) 1t shall come ipto force with effect from the date of publication in
the official Gazette.

2. Definitions :— In this Act, unless the context otherwise requires—

(a) “Appeliate Authority” means the Director of Transport or any officer
{not below rank of Asst. Director of Transport) so authorjsed by the Director
of Transport ; .

(b) “Certificate of Registration’® means the certificate issued by a compe-

tent authority to the effect that a motor vehicle has been duly registered in
accordance with the provisions of Chapter IV of the motor Vehicles Act, 1988 ;

() *Licencing Authority” means an authority empowered to issue licenées
under Chapter II or, asthe case may be, Chapter III of the Motor Vehicles
Act, 1988 ;

(@) - “Registering Authority” means an authority empowered to register
motor vekicles under Chapter IV of the Motor Vehicles Act, 1988 ;

() “Local Authority” means a body of Municipal or Station Commissioners,
Local Board or any other authority entrusted by the Government with or legally
entitled to, the control of manageément of Municipal or local board ;

(f) “Motor Vehicle” or “Vehicle’” means any mechanically propelled f\;éhiclé
adapted for use upon roads whether the power of propulsion is transmitted
thereto from an external or internal source and includes a chassis to which a body

has not been attached and a trailer; but does not include a’ vehicle running upon



fixed rails or a vehicle of a special type adapted for use culy in a factory
of in any other enclosed premises or a vehicle having less than four wheeis
fitted with engine capacity of not .exceeding twenty five cubic .centimeters H

(g) ‘“Owner” means a person in whose .name a motor vehicle stands
registered, and where such person is a minor, the guardian of spch minor, and
in relation to a motoer vehicle which is the subject of a hire purchase,
agreement, or an agreement of lease or an agreement of hypotbecation, .the
person is possession of the motor vehicle under " that agreement;

(B) ““Prescrilied’” .means prescribed by rules made under this Act;

(i) “‘Public Service Vehicle” means any motor vehicle used or adapted to
be used for the carrizge of passsngers for hire ar reward and includesaa
bus, a medinm rassenger bus, mini bus, a maxi cab, a meotor-cab, contract
Carriage, and stage carriage;

(j) “Bus” means a stage carriage vehicle ¢r any public service vehicle or
private service vehicle which is constructed or adapted to carry mcere than
34 (thirty four) passengers excluding the driver, for hire or reward:

(X) “Medium Bus’’ means any stage cairiage vehicle or a rubiic service
vehicle or a private service vehicle which is econstructed or adapted to
carry more than 23 (twenty three) passengers but not more than 34 (tkicty four)
passengers excluding the driver
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(1) “Mini Bus” means a stage carriage vehicle or any motor vehicle
constructed or adapted to carry more than 12 (twelve) passengers but not more
than 23 (twenty three) passengers excluding the driver, for hire or reward;

(m) ““Personalised Vehicle” means any motor vehicle other than Transport
vehicles owned by individual, local authority, a public trust, a University or
an educational or Social Welfare Institution;

(n) “Schedule’” means the schedule appended to this Act;
(0) “Tax” means a tax imposed under this Act ;

(p) “Transport Vehicle” means a motor vehicie used or adapted to be
used for carriage of passengers or goods for hire or reward;

(© All words and expressions used in this Act and not defined herein
but defined in M.V. Act, 1988 and Centra! M.V. Rules, 1989 shall respectively
have the meanings assigned to them in the said Act and Rules.

3. TImposition of Tax:-(1) Subject to the other provisions of this Act or any rule
made thereunder or by any other law for the time being in force, there shall be
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fevied add cBllectéd “on all-Motor-Vehicles tsed or kept for use in Mampur ‘a tax
at the appropriatd rate specified “in the First- Schedule “to’ this ‘Act, and save as
hereinafter specified, such tax shall thereafter be payabls annualy notwithstanding
that the Motor Vehicle ‘may fréin time to time cease to be used ;

Provided further that a Motor Vehicle in respect of Wthh such tax becomes
immediately payable on the date on which this Act comes into force may be so

used . for the periodeof one month : from *fhat ‘date 'notwithstandidg ’ 1Bt such tax
has not been paid.

(2) Tax once paid is not re-leviable for the same period. ‘No Person
shall be liable to tax during any.period-on accountof any -taxable - motor vehitle
in respect of which the full tax for the same period has already been paid By
somz other person.

{(3) The State Government may, 1y''\Io't/iﬁcaﬁcn in the Official Gazette, modify

from tims to tims, the rates specified in the First Sch@du'e Second Schedule or
Third Schedule in relatien to any Motor Vehicle.

4. Dedlaration by person keepmg vebicle for use ——(1) The owner of -every motor
vehicle s=all make a declaration in respect of it in the pres*nbed form stating
the prescribed particulars and shall deliver the declaration within the prescribed
time to the registering authority and -shall .pay to the Registering ‘Authority
the tax which he appears by such declaration to-be lable ‘to :pay-in ‘respect-of
such vehicle.

(2) Where a motor vehicle is altered or used so as -to render the owner
thereof liable to the payment of an additional tax under section 7 such owner
shall make within the prescribed time an additional declaration in the -prescribed
form showing the nature of the alteration madzs and shall deliver it to the regis-
tering authority and shall pay to the Registering Autherity the additional tax
payable under Section 7 which he appears by such additional declaration to be
ligzble to pay:in respect ‘of such vebicle.

5. Payment of tax:—(1) Subject to the provis‘ionbs of sections 4, 9 and 11; tax
under Section 3 shall be payable in advance on or before the 31st day of March
for the coming financial year by owner of a motor vehicle.

Provided ‘hat the owner of Motor Vehiélg shall have the option of -paying
the tax ih advancein four egual quarterly instalments payable on eor ‘before the
last day of March, June, September and December respectively: '

Provided further that the tax leviable under Secﬁon 3 4n respect of persona-
fised vehicles specified in Article No. (I), Article No. (II) & Article No. (1II)
of the First Schedule and initially registered after enactment of this Act shall
be paid in advance in a One-time Tax valid till the vehicle attains the age of
fifteen years at the rebated rate given at Second Schedules;



:Providﬁd_j:ﬁ.allrso ‘that .the ownexé-?of the personalised yehicles rof!t'he'..‘ifbl.ldwing
categery” shall have the ‘option - of ‘payiiig ‘tax vn annuzl ‘bagis—

(1). Owaers: who are. temporerily, residing in Manipur.;

(2): Owners who age working: in.. the Certia! Services and -8By cther.service
transferable - from. the- state: from  time to time ;

3 Owners- of “the veliitles ‘of -oftier states whose vehitles ‘are kept and
plying in Manipur temporarily :

Provided also that the owners of the personalised vehicles registered
before the commeticément, f ‘this. Agt shall ‘have, opticn to pay their taxes on
- énnudl bisis

Provided -further that beyomgl 15, (fifteen)- years from ‘the date of injtial
registzation. f vehicle, taxes: shajl; be-paidion annual basis,

6. Issue of Token :— (1) When a ‘person pays the amount of tax Jleviable
under Section 3-in-respect: of any motor vehicle or proves to the satisfacticn of
the chis»teringk>aiithority that no such tax js Payable in respect of such vehicle,
the Registering authority: shall

(® Specify in the Certificate of Registration granted jp respect -of .the

" vehicle under the ‘Motor Vehicles Act, 1939, or in the case of vehicle not regis-

tered under that Act, in a certificate in such form -as mav be prescribed, that

the tax has been paid fer the period specified under clause (@) or that .no
tax is payable in respect of that vehicle, as the case may be,

(?) Every token granted under thjs Act shall be -valid throughout the
State of Manipur save in so far as the right to ply a motor vehicle in any
area or place or over any route may be limited .or regulated by or
under any other enactment,
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(s) the owner of any motor vehicle wlab does net cdmply with a preceding
sub-section in so far as applicable shail be. pumshab]e thh fine to the extent
provided in Section 15. o Habt JadT

7. Payment of additional Tax:— Where 1oy motor vehlclc in respect of which
the tax has been paid is aitéred or uscd m such a manner as’ te causc the
vebicle to become a vehxcle in respect of which a hxgher rate of tax, is payable, the
owner thercof shall be liable to pay an additional tax of a sum whxch is equal to
the difference between the tax already paid in respect of such vchxcle and ithe tax
which is paysble m respect of such vehicle aftcr ‘its bemg s0 altered or used.

8. 'l‘ax_ payable on first liability of tax:— Whea the tax on any motor vehl_clt
becomps payable for- the first time after the commencement of a fimancial year,
the tax payable shall be ome-twelfth of the appropriat: annual tax for each

calendar month ora part of calendar menth in- respect of -which - the tax has.
become payable. .

9. "Refund Tax:— (1) Where any percon has paid tax of any  instalment of
instalments of a tax in respect of a motor vehicle and proves to the satisfas-
tion of the rcgietering authority that the registration or renewal of registration

of the vehicle in respect of which the tax has been paid ‘has beeu refused or
cancel]cd he shall be entitled:—

. (i) Where registration or renewal of - registration has bce_n refused to a
refund to the amount of tax paid in respect of the whole _period after the
date - of refusal to grant or remew rcg‘stmtxon

(11) Where the. registration of a motor vchxc]e has bcen cance]led toa rcfund
for each complete calendar month included _m, the peried for which - such tax
or instalment has been paid and which commerces after the date on which
the certificate of . registration has been - cancelled, of an .amount equal "to-
ene-iwelfth of the annuval rate of the tax payable in respect of such vehicles.

(2) Where hfe tax for any personalised motor vehicle has been paid and the
vehicle has been removed to any place outside  the State on account of trans-
fer of ownership or change of address, a refund of the tax is to be made
at the rate specified in the Third Schedule :

Provided that in the case of removal of vehicle to any place outside

the State on accoun of transfer of ownership or change of address, the refund -~

of tax shall be comsidered only after receipt of proof of having effected
such ‘transfer of ownership or change of address:

Provided further that where the rates of tax leviable under the taxation act
are revised by notification in the official gazette issued by the Siate Government
under the act, the State Government may, from time to time, by the same
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notification. or ‘bya dsparate rotification in the officig] gazette, :_‘gcm‘ﬁpondin.ly_
i‘ev‘_ise the rate of refund payable under the Act and accordingly and. suitable

&ntries“ in Tespect. of Vekiicles registeted onl or'afiér ‘the daté'of syech obtifianTdh
SO a3 pmin

shall be at such revised rates. , _ i bLoRER U
P st vt
. 10. Remission of tax for

ho, has paid a tax on. ir
authority that Jthe”

N

Togistering
instalment of tax has . been
of pot less than three calendar o
last paid, he “shall nof be lis

Eomplete calenidar ‘month’ ¢omprised - wi

vespect of everyy'#tich ‘complete caleadar moitth, “to‘a deductiog froin fhaaﬁ:ohﬂt
of tax or instalment of tax, which he would otherwise be liablé " to payof’an
dmount equal to . one-twelfth of...the anpual rate of rtax Payable:in respect of the

saidvehicles : - .. . | E T e R T

R, Pfo?f’ded tﬁat if the rcgistéring aixthorit& is satisﬁeditha;t'a motor veiiicié 1s .;l._
was gendered unfit 1o be brought into yse during_;hc, period for which the. tax

is next payable he may in the alternative make a refund of the am nt to which
the owder: fseatitled g5 rebate: @ afordaaid, i w0 s g R R

[ wew holny i ol b canras S DL S TTT TP A i

| - Exemption from Tax:— W R the registered owner or the persog having
Possession or control of a motor vehicle has given provious intimation in Wwriting
to the taxht‘idﬁﬁﬁl‘héﬁt?#hhb the nibtér vehigle: Would® fige . pe :‘%'Seﬂ‘-?d‘aly Pablic

Place: for a~particular Periad, “Being ‘ot psg '-th'an'“oiiéf“ﬁloi'tth?%}id* depokits tive
<ettificate of < registraition: of SHch Vthotor vehicle with “the ‘taxatibn 2uthority, and

@btéiﬁs‘:ﬂan»-“rﬁbki'zbwlo‘gé'incxit th¥teof frofi that authotity; ‘Re shafp "B&"eiempred
: 7 ORRY L o AT R “ech

fzé’ni;ffhefpaytii&t’lét-‘tﬁc tax for that period. = to.

N 5’E‘x‘tn‘1p‘ﬁbn ~:-—""Ar‘z~y vehidle belonging to the Governor of Maniﬁﬁf, and
also any :vehicle whose ¢ngine -capacity is below: 25.cc. is Exempted from
payment of Fax "under this ABEY s o Wty e g S L

T Rakew 5e lom § : » ¥ W B

Further, the State Government may by Notification in the Officia] Gazette
excluds either totally or partially any other ‘motor vehicle or clagy of -Motor
Yehfdcs:ﬁ"om"the‘?dper‘atibh"df‘ thisiAct:r PRS2 o '

4 DR S FIN

-~ . Tz
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e

(a) enter.at any time between sunrise.and, sunset any premises where he-
hs season-to. believe that a Motor Vehicle is kept; o s = ..o

w0 S b B

-~ ) Tequird e’ (ﬁ’ﬁvcr “of "4ty Mo’tor Vehicl io*dny’ piblic place’td'™ “stop:

~~~~~

such” vehicle 4nd cause it ' to “femain’ stétxonary so Tong as may be- reasonably-
W‘ HRCETIN CPTPS S Y g L Beand oy s BW T ey

= ~for 1hc purpose of satlsfymg hxmself that the tax in respect of such vehchc
has been paid. Py ey . .

14, Punltlos for non-payment of taxcs ‘improper declaratwn and obs!ruction

ety "

h‘een

: % I Ve 3 .
Sv fan Fews sy o memes e @¥ gespen pae whaa s o g e el s tlear

(a) uses or keeps for use a motor vehicle without havmg paid the tax or
additional tax in respect of such vehicle, or -

e I S B
-(b) - delivers a declaratxon or additional declaration wherein the paruculars

reqmred by or undcr thls Act 10 be therem set forth are, not_ fully and truly
stated, or ‘

it

(c) obstrucis any “officer referred fo in Sectibn 13 in ‘the exercise of h;s
powers under that Section.

s hall lié pmShable -with fine whlch may extcnd to a sum equal to the
annual tax~ payable, ‘and in . the: event. of such person . havmg been previoosty:
gonvicted,, of an, Qﬂienoe under this Act or .any, Rule made thereunder, .with
fine ;- which, ’msgy ‘exteiid to a sum qqual o thce the anm;ai tax, payable in

respect of such vehicle and thé¢ amount’ of tax duc (1f any) shall also Ec
recovered. : .

mﬁ'ﬁsdﬁmm Pena]tles": R Loaty v, W -u :.-1. i it

Whoever cg;)traj\feges any of the provnsmns of this Act or any rales. made
thercunder shall if no other penalty is elsewhere provided in  this Act for such
contravention, be punishable with a fine which may extend to Rupees fifty in
fespect: wof two wheeler ivehicles, Rupees-one: -Rundred: - in respect’af Kght vehicles.
Rapees’ twohundred: in respect. of -mediuinvehicles and- Rupees - five: hundred 4a
wespect of héavy vebicles and; in:the event ofisuch-person;:having besm proviously
eonvictedrofitan offence under this'-act -ot under - any: rules - made, thereuinder
‘with’ fine which mayextend to Rupees ohe hundred, Rupees ¢wa! hundred\ Rupetss
five hundred and Rupees one thousand respectively. R S N KA L

.......

'possesslon or controi of motor vehlcles —"' ',

(1)~ Jfathe tax leviable. in respect of any motor veh;cle remains unpaui by
any .person : liable for payment thereof and such . person before. having paid.the
tax -has transferred..the ownership of such  vehjcle -or: has, ceased to. be.in

3



Possession or control of such vehicle. the person to whom: the: ownership of
the vehicle has been transferred or the person who has possession or controf of .
such vehicle shall be liable to pay the said tax to the taxation authority,

N

(2) Nothing contained in this section shall be deemed to affect the
Kability to pay the said tax of the person who has transferred the ownership
or ceased to be in possession or control of such vehicle. - 5

17, Effect of payment of tax in other States with respect to motor vehicles
brought inte Manipur :—Where in respect of a motor vehicle the tax payable

() no tax under this Act shall be payable in respect of that motor
' vehicle ; and ' v

(i) the token issued in the State in Tespect of that motor vehicle shall
‘be deemed to be a token issued under this Act,

for such period or for a period of twelve - months from the date on which
the motor vehicle is brought ' into ‘Manipur, whichever js shorter ;

“Prbvided“th‘at the reg'i,ste'fét'i” bwner or the person having possession or control
of the moto‘r‘: vehicle complies with the provisions of sub-section (1) of
Section £, S h :

such tax, including such penalty as he may deem fit, as it were an arrear of
land revenue. ' e

i

19, Appeal:—Any persen aggrieved by an order relating to: the assessment,
imposition or recovery of tax, may within a period of thirty days from the date
of such order prefer an appeal to the appellate authority referred to in
Section 2 (a). Every order in appeal passed by the appellate authority under
this section shall be final subject to the power of revision to be exericised
‘by. the higher courts. - ,

The “liability of person to pay the tax shall not be questioned or determined
in any Ianncr noer by any autherity other than s provided in this Act or in
rules made thereunder and no prosecution, suit other proceeding shall lie
against any officer of the Government for anything in good faith done - or
intended to be done under this Act,
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S 21, Compounamg of oﬂ'ences _Where ‘ any person is’ accused of an
offence uncer section 15, it \hali ‘be lawful for him' to pay to ‘the" prescnbed
officer, by wuy of composition Tfor such offence a ‘sum of money not excecdmg"
sech amount s may be piescribed together with the amotint of tax, if any,
which may be¢ dué from him: Such composition shali have the effect of & an acquntal ,
and no further ptoceeding shall be taken sgaifist such person iH Fespect of
sach offeiice. o

22. Cognizance of Offencei—No court inferior to that of a Maglstrate of
the first class or specially enipowered in this behalf by the Governmetit shall try
any Offence punishable under this Act.

23, Powér to miake rifesi<(i) Th¢ Governinent may {(Subject 5 the
condition of previous publication) make rules for carrying Into efiect thé burposes
of this Act:

(2) In particular and without prejudice to the génerality of thé foregoxng
power, the Government m2y make rules for all or any of the fullowing purposes,
that is to say:i—

(a) prescribing the mariner ddd the forni in which and the authority
to which applications for tokei ufider this dct shall be presented;
(b) presanmg the form of any -certificate, declaratlon token notice

or receipt, and the pamculars to be stated therein, and the manner of exhibltmg
@ token on a motor vehicle;

(¢) prescribing the manner in which, and the fees on payment of which
tokens granted under this Act may be transferred;

(d) prescribing generally the authorities by whom and the manner in
Wthh any duties in respect of or incidental to the carrying mto effect of the
provisions of this Act may be performed;

(e) regulafmg the methoci of assessment, payment and recovery of the tax;

(4] regulatmg the manher ia which exemption Trom and remlssmns
and refunds of the tax may be claitied and grantéd, and the extcnt to Whlch
exemption from lrabllxty to the tax may be ¢laimied in respe»t of any motor
véhicle brought into and used in Matipur by a pétson vmtmg or making 2
temporary stay in Mampur,

(g)‘ regulating the iianner in whxch appeals may be instituted and
heard ; and '
(h) any other matter which is to be or may be presciibed.

(3) All rules made under this Act shall as soon as may be, after théy
are made; be laid before the Legislature, while it is in session, for & total
period of not less than thirty days which may be compriSed in one sessioh Of
in two o1 more successive sessions and; shall unless $oie later date is appeinted,
take effect from the date of their publication in the Official Gazette, subject
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to such modifications or annuiments as the Legislature may agree to make,
kowever any such modification or annulment shall be without Prejudice to
the validity of anything previously done thereunder, ’

24. Power to remove difficulties :—(1) If difficulty arises in giving effect ;
to the provisions of this Act, the State Government may, by order published
in the Officjal Gazette, make such provisions, not inconsistent with the provisions
of this Act ag appear to it to be Necessary or  expedient for removing 'th_q‘
difficulty :

Provided that no such order shall be mads afrer the expiry of a period Of,
one year from the date of commencement of this Act,

(2) Every order made under this Sectjon shall, as soon as may be alter it
is made, be Jaid before the Assembly.

25. Repeal and saving :— (1) The Assam Motor Vehijcles Taxation Act,
1936 (Assam Act IX of 1936) in its apoiication to the State of Manipur is hereby
repealed :

Prbvided that the time repeal shall not effect the previous operation of the
Act to repeal and anything done or action taken or desmed to have been done
or taken (including any appeinimen' or delegation made. a publication or
other documept filed, ceriificate of registration granted, agreements executad,
Dotitication, order, direction or notice issued, regulation, form or bye-laws
framed, ruje made or deemed to be ma-ie or Procecding instituted before any
officer, authority or peisons, by or under the provisions of this act, and shall,
i, so far as jt is not inconsistant with the provisions of this act, and shal}
continue in force unless and untij superseded by anything done or any action
taken under the act.

) Accordingly, ali Motor vehicles registered or deemed to be registered
under the Act repealed, the registration of whichis in force at the commenca-
ment of this Act, shall on such commeacement be deemed to be registered under
this Act, and al Proceeding pending immediately before commencement of thig
act before any officer, authority orperson under the provisions of the repealed
act shall stand transferred, where Necessary, to the coacerned officers or
aixthority under this act and if no such officer, authority or person as the State
Govt. may designate and shall be continued and disposed of before such officer,
authority or person in accordance with the provisions of this act.

(3) Any reference to the Act repealed or to any’ Provisions thereof or to
any offjcer, authority or person entrusted with any functiogs thereunder, shalj
be construed, where necessary as a reference to- this Act, and the corresponding
officers, authority or DPerson, as the case may be, shall have and exercise the
function under the repealed act or ynder ‘the instrument. or doeument.



“FIRST SCHEDULE” -

[See Section 3(1)]

PART—A
VEHICLES PLYING NOT FOR HIRE OR REWARD
Article Description of Vehicle Annual Tax  Quarterly Tax
No. (Rs.) {(Rs))
1 2 3 4

Group A—Motor Vehicles Fitted solely with pneumatic tyres

1. . Motor cycles and tricycles (including motor
scooters & cycles with attachment for
propelling the same by mechanical powers/
two wheeler & three wheeler)

() Motor Cycle or Scooters not exceeding

90 kilograms in unladen weight 60 15
-(b) Motor Cycle or Scooters exceeding

90 kilograms in unladen weight 100 25

(c) Tricycle/Three wheeler vehicles 120 © 30

(d) Motor Vehicle specified in (¢) or (d) The rate specified in (c) or
above used for drawing trailer or side (d) above +Rs. 40/- annually
car, or (Rs. 10/~ quarterly). .

TI. Motor Vehicle (adapted and used for 40 1¢
invalids) the registered unladen weight of ‘
which does not exceed three hundred kilo-
grams.

III. Motor vehicles constructed and used for
comveyance of passengers and light personal
luggage the registered uniaden weight of
which—

(a) does not exceed one thousand kgs. 260 65

{b) exceeds ome thousand but does not

exceed one thousand five hundred kgs. 320 80

(c) exceeds one thousand five hundred kgs. .

but not exceeding two thousand kgs. 400 100

(d) above 2000 kgs. The amount specified in (c)
above + Rs. 260 for 1000 kgs.
, or part thereof for th= wt. in

- . excess of 2000 kgs.
IV. Additional tax payable in respect of above vehicles ‘

refered to the Article-III above of this schedule used

for drawing trailers.



VI

(@) for each trailer the fégistered unladén Wwt. of

12

which does not exceed 1 tGsdne.

(b) for each trailer the registered' uniaden wt.
exceeds 1 tonce provided. that 2 or more -

4 -

vehicles shajl fiot be cHatbkable udder thi< articie

in respect of the same trailers. 120 45
Motor Vehicles used for Transport or baulage of
goods or materials, the registered laden wt. of which :— ,
() does not exceéd 1 tonne. 400 100
(b) exceeds 1 tonne but not exceed 1.5 tonne. 56 140
(c) exceeds 1.5 tonne but not excéed 2 tonne. 720 180
(d) exceeds 2 tonne but not exceed 2.5 toans. 830 220
(e) exceeds 2.5 tonne but not exceed 3 tonae. 1040 260
(f) exceeds 3 tonne but not exceed 3.5 tonneé. 1200 300-
(8) exceeds 3.5 tonne but notexceed 4 tonne. © 1360 340
(h) exceeds 4 tonne but not exceed 4.5 tonne. 1520 380
(i) exceeds 4.5 tonne but not exceed 5 tonne. 1680 420
(3) exceeds 5 tonne but not exceed 5.5 tonne 1840 460
(k) exceeds 5.5 tonne but not exceed & tonne. 2000 500:
() ekceeds 6 tonne but not exceed 6.5 toniie. 2160 540
(n) &xéeds 6.5 tonne but not exceed 7 tonme. 2320 580-
(h) exceeds 7 tonne but not exceed 7.5 tonne. 2480 620
(0) exceeds 7.5 tonne but not exceed 8 tonne. 2640 660
(p) excceds 8 tonne but not exceed 8.5 tonue. 2800 700
(@) exceeds 8.5 tonne but not exceed 9 tcnne, 2960 740
(1) ezceeds9 tonne but not exceed 9.5 tonne. 3120 780
(s) exceeds 9.5 tonne but not exceed 10 tonge. 3280 %20
(t) above 10 tonne The rate specified in (5) above-

S

Additional tax payble in respect of
vehicle refered to in Article V. of
thig scheduled and used for drawing
trailers. L

(a) for each trailer the registered
laden wt. of which does not exceed
2tonne. 7

(b) for each trailer the registered
laden wt. of which exc¢éeds 2 tonne.
Provided that two or moré vehicles

shall

not be chargeable under this

item in respect of the same trailer.

plus rupees three hundred and
twenty for every additional one
tonne oOf parts thefedf ovér and.
above ten tonne.

360 9

600 150
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VII. Tractors :
(@) not exceeding 2 tonne in laden weight. 80 20

(b) exceeding 2 tonne but not exceeds 160 40
4 tonne in laden weight.

(c) exceeding 4 tonne in unladen wt. 300 75

VIII. Mechanical Crane mounted on Mo-
tor Vehicles.

(@) not exceeding 3 tonne in unladen 100 25
wt.
(b) exceeding 3 tonne but not excee- 200 50

ding 5 tonne in unladen wt.

(c) exceeding 5 tonne in unladen wt. 300 75

Group B Motor vehicles other than those
fitted solely with pneumatic

tyres. 509; higher tax shall be Jeviable
on any Motor Vehicle authorised
to be fitted with solid or semi-
solid tyres.

PART—B
VEHICLES PLYING FOR HIRE OR REWARD

GROUP—A Motor Vehicles fitted with pneumatic tyres

IX. Motor Vehicles plying for hire or reward for
the conveyence of passengers and light personal
luggage of passenger under this Article:

Road Tax Permit Fee

Annual Qtr Annual Qtr

(a) Licence to carry in all not more than 100 25 100 25
two (excluding driver) ‘

(b) Licence to carry in all more than 200 50 |
two but not more than four passengers |
(excluding driver and conductor) |

|
|

(b) Licence to carry in all more than four 300 75
but not more than six passengers (exclu- :
ding driver and conductor) , |

(d) Licence to carry in all more than six 400 125}
but not more than eight passengers '
(excluding driver and conductor)



()

®
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Lieence to carry in all more than eight
but not more than twelve passengers
(excluding driver and conductor)

Licence to carry in all more than twelve
but not more than sixteen passengers
(excluding driver and conductor)

Licence to carry in all more than sixteen

passengers {(excluding driver and conductor)

X. Motor Vehicles used for carriage of school
children and staff on contract basis/part-time
basis {e.g. Maruti Vans]

XI.

Vehicles authorised to ply partly for the conveyance

of passengers and their personal luggage and partly
for the conveyance of goods;

600 150 |
|
l
600 150 | 400 10(
|
I
1000 250 |

l |
The rates specified in (f
above  plus  Rupee
eighty for every addi- |
tional passenger every
year { or Rs. twent)
every quarter} beyond
sixteen passengers “'
340 64

85 240

As per rates specified in
IX plus Rupees one
hundred per quintal per
year. Each passenger is
allowed to carry 100 kgs,
ol goods.

XII. Motor Vehicles (including three wheelers and four
wheelers) use for transport or haulage of goods or
materials under this Article, the registered laden
weight of which

does nat exceed 1 tonne.

exceeds 1 tonne but not exceeds 1.5 tonne
excesds 1.5 topne but not exceeds 2 tonne
exceeds 2 tonne but not exceeds 2.5 tonne
exceeds 2.5 tonne but not exceeds 3 tonne
exceeds 3 tonne but not exceeds 3.5 tonne

exceeds 3.5 tonne but not exceeds 4 tonne
exceeds 4 tonne but not exceeds 4.5 tonne

exceeds 4.5 tonne but net exceeds 5 tonne
exceeds 5 tonne but not exceeds 5.5 tonne
exceeds 5.5 tonne but not exceeds 6 tonne
exceeds 6 tonne but not exceeds 6.5 tonne
exceeds 6.5 tonne but not exeeeds 7 tonne
exceeds 7 tonne but not exceeds 7.5 tonne
exceeds 7.5 tonne but not exceeds § tonne
exceeds 8 tonne but not exeeeds. 8.5 tonne
exceeds 8.5 tonne but not exceeds 9 torme
exceeds 9 tonne but not exceeds 9.5 tonne
excoeds 9.5 tonne but not exceeds 10 tonne

600 150 | 300 75
760 190 | ‘
920 230 |
1080 270 |
1240 310 |
1400 350 |
1560 390 |
1720 430 |
1880 470 |
2040 510 :
2200 550 | 360 90
2360 590 | f
2520 630
2680 670
2840 710
3000 750
3160 790
3320 830l
3430 870 [
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(t) above 10 tonne

XIII. Break down Van used for towing disable
vehicles and tower wagon used for main-
tenance of over head electric lines

X1V. Additional tax payable in respect of vehicles
referred to in Article XIII above of this
schedule and use for drawing trailers :

(a) for each \tréiler the registered laden
weight of which does not exceed 2
(two) tonnne.

(b) the laden weight exceeds 2 (two) tonne

Provided that two or more vehicles shall
not be chargeable under this Article in
respect of the same trailer.

XV. Tractors :—

(a) not exceeding two tonne in laden wheight.

(b) exceeding two tonne but not exceeding
four tonne
(c) exceeding four tonne in laden weight

The rate specified in (s)
above plus Rupees three
hundred and twenty for
every additional one tonne
or parts thereof over and
above ten tonne.

800 200 8 20

360 90 100 25
600 150 100 25

80 20 |

|
160 40| 100 25
300 75|

XVI. Mechanical crane mounted on Motor Vehicles ~—-

(a) not exceeding three tonne ;

(b) exceeding three tonne but not exceeding
five tonne

(c) exceeding three tonne in laden weight

GROUP B

XVH. Motor vekicles other than those fitted with
pneumatic tyres.

100 25|

200 50| 100 25
300 75 |

50% higher tax leviable
on any motor vehicle
authorised to be fitted
with solid or semi-solid
tyres.
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SCHEDULE—IT (See Section 5) :
SCHEDULE OF ONE TIME TAX FOR TWO WHEELERS, TRICYCLES AND NON-TRANSPORT PERSONALISED VEHICLES

Vehicles other than those plying for hire or reward-cycles including Motor Scooters and Motor Cycles with attachments for propelling the  same by
mechanical powers and personalised Ndn-transport Vehicles, '

Sl Taxes to be paid at different stages Two Wheclers . Tricycle/ Side Car Light Pesonalised Vehicles B Trailer am:z: by
No. from the date of regisiation not Exceeding Three or Trailer the Wt.  Exceeds Exceeds Above vehicle covered

exceeding 90 kg in wheeler  of three of which  1000kg 1500kg 2000kg  under this article
90kg in  un-laden vehicles wheeler  does not but not butnot for every

unladen wt, or exceed exceeds exceeds addition  the wt. does Exceeds
wt. ' invalid 1000kgs  1500kg 2000kg  of 1000kg not exceed one
carriage 1 Ton Ton
1 2 3 4 5 6 7 8" 9 10 11 12
1. One time tax at the tine of first
registration 675 1125 1350 450 2925 3600 4500  (+)2925 1125 2025
2. Tfthe vehicles is already registered
and its first registration 634 1057 1268 423 2748 3382 4228  (+)2748 1057 1903
is more than I(one) vear but less than 2 yIs,
3. is more than 2 years but less than 3 years 593 988 1186 395 2569 3162 3952 (4-)2569 988 1778
4. is more than 3 years buf less than 4 years 551 918 1102 367 2387 2938 3672 (+-)2387 018 1652
3. is more than 4 years but less than § years 508 347 1016 339 2202 2710 3383 (+)2202 847 1525
6. is more than 5 vears but less than 6 years 465 775 930 310 2015 2480 3100 (+)2015 775 1395
7+ is more than 6 years kut less thau 7 vears 421 702 842 281 4825 2246 2808 (+)1825 702 1264
8. is mors than 7 years but less than 8 years 377 62 754 251 1633 2010 2510 (-+)1633 628 1130
9. is more than 8 vears but less than 9 years 332 553 364 221 1438 1770 2242 (4-)1438 553 295
10, is more than 9 years but less than 10 years 286 477 572 191 1240 1526 1908 (+1240 477 85y
1. is more than 10 years hut less than 11 yrears 240 400 480 160 1040 1280 1600 (41040 400 270
12, is more than 11 years but less than 12 years 193 322 386 129 837 1030 1288  (+) 837 322 580
13, is more than 12 years but less than 13 years 146 243 292 97 632 778 978 (+) 632 243 437
14. is more than 13 years but less than 14 years 98 163 196 65 424 522 652 (+) 424 163 293
15. is more than 14 years but less than 15 years 60 100 120 40 260 320

400 (+) 260 100 180
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STATEMENT INDICATING THE

SL

el bk
BNESvINALA L

After registration or its renewal if

Two
No. the cancellation of registration not
takes place exceeding
90kgs in
uniaden
wt.
2 3
Within 1 year 634
After 1 year but within 2 years 593
After 2 years but within 3 years 551
After 3 years but within 4 years 508
After 4 years but within 5 years 455
After 5 years but within 6 years 421
After 6 years but within 7 years 377
After 7 years but within 8 years 332
After 8 years but within 9 years 286
After 9 yoears but within 10 years 240
After 10 vears but within 11 years 194
After 11 years but within 12 vears 146
After 12 years but within 13 years 98
After 13 years but within 14 years Nil

14.

Three
whezsler
unladen vehicles
wt,
4 5
1057 1268
988 1186
918 1102
847 1016
775 930
702 842
628 754
553 364
477 572
400 480
322 386
243 292
163 196
Nil Nil

Tricycle Side Car

SCHEDULE-III [See Section )|
SCALE OF REFUND ON ONE TIME TAX PROVISION

Light Personalised Vehicles
or Traiter — —_

of three  the wt. of Exceeds
1000kgs
but not

wheeler  which

or inva-  does not

Iid exceeds

carriage  1000kgs

6 7
423 2748
395 2569
367 2387
339 2202
310 2015
281 1825
251 1633
221 1438
191 1240
160 1040
129 837
97 632

65 424
Nil Nil

Exceeds
1500kgs
but not
exceeds
2000kgs

Trailer drawn by

——vehicle covered Un-

Exceeds

one tonne

Above der this article
2000kgs -
for every the wt.
‘addition  does not
ol 1000kg. exceed
1 toune
10 i1
(+)2748 1057
(--)2569 988
(+)2387 918
347
77
702
628
553
477
400
322
243
163




SCHEDULE .
(See Section 2 & 3).

No. of Services and Purposes -
Demand/ ) :
Appro- Sums not exceeding
priation Voted Charged Total
return ’ ‘
1 2 3
a . Rs Rs. Rs
1-State Legislature
(Revenue Expenditure) 2,60.93,000 3,25,000 2,64,18.000
2-Council-of Ministers v )
(Revenue Expenditure) 60.00,000 . , 60,00,000
~1-Gavernor R : )
(Revenue Expend1ture) _ ] i o 73,19,000 73.19,000
2-Interest Payment & Debt Services . . Co
(Revenue Expenditure) -- 53,86,17.000 53.86,17,000
(Other Expenditure) --- 114,96,34,000114,96,34,000
.3 Man1pur Publ1c Servwce Commission - ) )
(Revenue Expend1ture) » -- 40,24.000 - 40,24,000
3- Secretar1at e F .
‘(Revenué Expenditure) o 7.43.40,000 -+ 7.43.40,000
4-{ and Revenue, Stamps & Registration and
District Administration
(Revenue Expenditure)} : © 9,47,04,000 -- 9.47.04.,000
5-Finance Department - T
{Revenue Expenditure) - ' 29.,22.96,000 2.000 29.22.98.000
-(Other Expenditure) = T e '24.00.000 -- 24,00,000
6-Transport : '
(Revenue. Expenditure) . 89,19,000 = 89,19,000
‘(Qther Expend1ture) 60,00,000 - 60,00, 000
7-Police .
-(Revenue Expend1ture) : 61,29.24,000 -~ 61.29.24,000
-(Other Expenditure} 94,00.000 -- 94.00,000
8:Public Works Department ‘ 2
‘{Revenue Expenditure) 29.13.96.000 6.46,000 29,20,42,000
(Other Expenditure) . - 48,66,60,000 - .--  48,66.60,000
-9-Information and. Publicity : .
(Revenue Expenditure) 1.01.52,000 -- 1.01.52.000
10-Education :
"{Revenue Expend1ture) . 122,97 .65,000 . -- 122,97.65,000
- (Other Expend1ture) " 15,01.000 Co-- 15,01.000
11:Medical.Health and. Famity welfare 3
(Revenue Expenditure) . - 25,44.21.000 -- 25,44 21,000

12-Municipal Adm1n1strat1on “Housing
and Urban. Development :
(Revenue Expenditure) 2, 72 48,000 -- 2.72.,48,000
" (Other Expend1ture) g 1, 88 0.000 -- 1,88.00,000

13:Labour and Emp]oyment

-(Revenue Expenditure) - A -1,67.97.000 -- 1.67.97.000
14-Development of Trwba] and Backward SR

Classes . R

(Revenye’ Expendwture) 21,92,65,000 -- 21,92.65,000

(Other Expenditure) ©20.00.9000 - 20,00,000

A



Rs Rs. Rs

15-Food and Civil Supplies

(Revenue Expenditure) 1.96.81.,000 -- 1,96,81.000

(Other Expenditure) 7.87,01,000 -~ 7.87.01,000
16-Co-operation

(Revenue Expenditure) 3.68,33,000 -- 3.68,33.000

(Other Expenditure) 29.99,000 -- 29.99,000
17-Agriculture

(Revenue  Expenditure) 11.27.65,000 --  11.27.65,000

(Other Expenditure) 1,70,03,000 -- 1,70,03,000
18-Animal Husbandry and Veterinary

including Dairy Farming

(Revenue Expenditure) 10.37,39,000 --  106.37.39.000

19-Forestry and Soil Conservation
(Revenue Expenditure) 12.20.24,000 --12,20.24,000

20-Community Development and ANP.IRDP and
NREP

(Revenue Expenditure) 12.90,49,000 -~ 12,90.,49,000
21-Industries and wWeights & Measures

Depariment .

(Revenue Expenciture) 9.99.24,000 -- 9.99.24.000

{Cther Expencitura) 44.46.000 -- 44,46, 000
2Z-Pubiic Hea th Engineering L

(Reverue Experciture) 10.99.14,000 - 10,99,14,000

{Cther Expenciture) 19.19,40.000 --19.19.40,000
23-Power v o

{Revenue Expencitire) 41,53.33.000 -~ 41,53,33,000

{Zther Bpenditure) 41,31,00,000 --  41,31.00,000-
24-Vigilance Department

(Revenue Expenditure) 30,58,000 -- 30,58,000
25-Youth Affairs and Sports Department

{Revenue Expenditure) 5.49.74,000 -- 5.49,74,000
26-Administration of Justice ' '

(Revenue Expenditure) 2,02,01.000 -- 2.,02.01,000
27-Election

(Revenue Expenditure) 86.13.000 -- 86,13,000
28-State Excise ,

(Revenue Expenditure) 2,30,53,000 -- 2.,30.53,000

29-Sales Tax, Other Taxes/Duties on
Commodities and Services

(Revenue Expenditure) 71,59,000 -~ 71.59,000
30-General Economic Services and :

Planning : :

(Revenue Expenditure) 4,07.07.,000 L= 4.07.07.000
31-Fire Protection and Control o -

(Revenue ‘Expenditure) 1,04,32.000 .- 1,04,32.000
32-Jails '

(Revenue Expenditure) 2.14,94,000 -- 2.14,94,000

(Other Expenditure) 31.00,000 - 31,00.000

33-Home Guards
(Revenue Expenditure) , 1.81.87,000 -- 1.81.87.000

2



